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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE

BENCH AT PUNE
ORIGINAL APPLICATION NO. 85/ 2020(WZ)

Suraj Pradeep Kumar Ajmera Applicant
Versus
Ministry of Environment Forest & Ors. Respondent(s)

ADDITIONAL AFFIDAVIT
ON BEHALF OF THE RESPONDENT NO 5.

I, Dr P M Joshi, Regional Officer of the Maharashtra Pollution
Coﬁtrol Board Aurangabad having my office at Paryavaran Bhavan
Plot No. A-4/A MIDC Chikalthana, behind Dainik Lokpatra Jalna
Road, Aurangabad filing this additional affidavit in reply on behalf of
answering respondent No. 5 and reserving my right to file again
additional reply if required in the matter.
| 1. I say and submit that the answering Respondent no. 5 in the

last hearing of the matter i.e. on 03.09.2021 prayed for short

accommodation to submit the file their response, as to
further action taken in the light of the finding given by the

Joint Committee report dafed 12.03.2021.

2. I say and submit that, as per the information received from
Respondent no. 3 i.e. Aurangabad Municipal Corporation
daily Municipal Solid Waste received from different part of
Aurangabad city is approx. 425 MT /day. For the scientific
treatment and disposal 04 no’s of facilities at Kanchanwadi

Biogas Plant (installed capacity is 30TPD), and at

Chikalthaana, Padegaon (Capacity is 150 TPD of each site )
BEFORE ME
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& 3rd site at Harsool (Capacity is 150 TPD) MSW Processing
plant is under erection and at Naregaon is old dumping site
is there but same is not in operation. Out Aof 04 sites 03 no’s
MSW Processing unit of capacity 150 TPD at Padeagaon |,

capacity 150 TPD Chikalthana and biomethnization plant at

Kanchanwadi having capacity 30 TPD are in operation. But

the processing plants at Padegaon & Chikalthana are
operated for additional capacity by running plant for extra
hours so as to treat the total MSW collected on each day
and total area provided for Municipal Solid Waste Proceésing
plantis 18 Acres ,3 nos of sheds also provided of total approx.
10,000sq Mtrs.

I say and submit that, Respondent no. 3 i.e. Aurangabad
Municipal Corporation obtained MSW Authorization from
Res no 5 MPCB vide Nno.BO/MSW/B-1901000012 dated
11/01/2019 which is valid up to 31/03/2023.and also
obtained NOC from Site Selection Committee for (padegaon ,
chikalthana, Kanchanwadi & Harssol, ) MSW site on
25/04/2018 A copy of said MSW Authorization dated
11/01/2019 is attached as Annexure ‘A’ .

I say and submit that, Since the Respondent no. 3 i.e.
Aurangabad Municipal Corporation is not complying the with
the conditions of Authorization under the provisions of Solid
Waste Management Rules, 2016 as per Schedule II

Particularly collection, segregation, stroge, transportation
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processing and disposal of municipal solid wastes and during
visit to padegaon MSW Processing site on 22/07/2020 its
observed that you have not made operational any scieﬁtiﬁc
arrangements for collection &treatment of leachate generated
during Processing of solid waste therefor leachate found its
way outside the Processing site and flowing towards low-lying
area about 1-2 Km away and found in stagnant condition
which cause smell nuisance to surrounding area with ground
water contamination and also regarding not maintain record
in respect of daily disposal of leachate effluent
collected/treated into treatment plant. There for Boafd has
issued Show Cause Notice dated 25/06/2020 to the
Respondent no. 3 i.e. Aurangabad Municipal Corpofation. A
copy of said Show Cause Notice dated 25/06/2020 is
attached as Annexure ‘B’ .

[ say and submit that, The Board officer visited the checking
the compliance of Show Cause Notice dated 25/06/2020
given to the Respondent no. 3 i.e. Aurangabad Municipal
Corporation also observed the non—corhpliances therefor
Respondent Board has issued Proposed Direction U/S 33A
of the Water (Prevention &Control of Pollution)Act 1974 and
U/s 31A of the Air (Prevention &Control of
Pollution)Act,1981.A copy of said Proposed Direction dated

17/08/2020 is attached as Annexure ‘C’ .
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I say and submit that, Since the Respoﬁdent no. 3 i.e.
Aurangabad Municipal Corporation has not complied with
the Proposed Direction dated 17/08/2020 issued by the
Board therefor Respondent Board has issued Interim
Direction U/S 33A of the Water (Prevention &Control of
Pollution) Act 1974 and U/s 31A of the Air (Prevention
&Control of Pollution) Act, 1981.A copy of said Interim
Direction dated 03/11/2020 is attached as Annexure ‘D’ .
I say and submit that, As per the order passed by Hon,ble
Tribunal dated10/12/2020,the joint inspection has been
carried out on 12/03/2012 of Respondent no. 3 i.e.
Aurangabad Municipal Solid Waste prbcessing sites at
Padegaon MSW Processing Site, Harsul MSW Processing
Site,Chikalthana MSW Processing Site, and one no of MSW
dumping site at Naregaon site and instruction given by the
joint committee member the Respondent no. 3 i.e.
Aurangabad Municipal has not submitted the detail
proposal for Bio-mining to MPCB and has not obtain prior
Environmental Clearance from concern authority and'also
not submitted the time bound proposal for compliance of
MSW authorization to the MPCB 7& also BG OF Rs.5 laks is
not furnish by the Respondent no. 3 i.e. Aurangabad
Municipal Corporation . |

I say and submit that, accordingly the Board has

issued Directions for non-compliances of Solid Waste
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Management Rules, 2016, Authorization granted under MSW
Rules 2016,and also non-compliances of Show Cause Notice
dated 25/06/2020, Proposed Direction dated 17/08/2020,
by Board dated 11/01/2019, Interim Direction dated
03/11/20208& for non-compliances of instruction c;f joint
committee the Respondent Board has issued final Direction
to the Respondent no. 3 i.e. Aurangabad Municipal
Corporation.A copy of said Directions issued dated
01.10.2021 is attached as Annexure ‘E’. and further

necessary legal action be initiated against Respondent no. 3

i.e. Aurangabad Municipal Corporation for the above non-

compliances. A o N

Solemnly affirmed on this é] day of Sspt. 2021 at Aurangabad.

Advocate

For & on behalf respondent No. 5
Maharashtra Pollution Control Board

(s
( DrriP-M-Joshi)

Regional Offﬁ;.egri—. ,1;/1 &%{; éurangabad

Madwrashira Peliution Centrel Bowrd
AURANGALRAD
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VERIFICATION

I Dr P M Joshi, Regional Officer at the Maharashtra Pollution
Control Board at Aurangabad having my office at Paryavaran Bhavan
Plot No. A-4/A MIDC Chikalthana behind Dainik Lokpatra Jalna
Road, Aurangabad on behalf of respondent No. 5 do hereby state on
solemn affirmation that what is stated in this additional affidavit in
reply from Para No 1 to 8 are true and correct to the best of my
knowledge and record available in my office.

S O

Hence verified onﬁ: day of Sept. 2021 at Aurangabad.

Respondent No. 5

(Dr P M Joshi)

Regi ficer,
Maharashtra Pollution Control Board,
Aurangabad.
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'MAHARASHTRA POLLUTION CONTROL BOARD
Phone : 4010437/4020781 g

14037124/4035273
Fax 1 24044532/4024068 /4023516

R

Kalpataru Point, 3rd & 4th fioor,
Sion- Matunga Scheme Road No. 8, '
Opp. Cine Planet Cinerna, Near Sion .Circle, J
g .Sion (E). .

~‘Mumbai - 400 022

Email. rohq@mﬁob.gov.in

No: BOIMSWA/B- | 4oloooo|l Date: \{/ o\ /2 ¢4

FORM -l
[See ~Rule 16 (1)]

. To,
The Municipal Commissioner,
Aurangabad Municipal Corporation
Gut:No. &8 14 BReservation no. B 19),
Mauje Harsoal, Aurangabad. ‘ s
Sub: Authorization under Solid Waste Management Rules, 2018.
Ref: Your online application for-grant of authorization.

..The Maharashtra Pollution Control Board after examining the proposal hereby
¢ authorizes The Commissioner, having administrative office at Aurangabad Municipal
Corporation, Solid Waste Management Department, 39 floor, Administrative Building, Town
Hall, Aurangabad to set up and operate waste procassing/ treatment/disposal facility at Gut
No. 231 (Reservation no. A10), Chikalthana, Aurangabad, Gut No. 66, 67, (Reservation
no. A 41), Saulghter house extension, Padegaon, Aurangabad and Gut No. 5 & 14,
{(Reservation no. B 19), Mauje Harsool, Aurangabad (Total 3 Sites) on the terms and
conditions- (including the standards to-be complied with) attached to this authorization.

1, The authorization is hereby granted to operate the facility for processing, recycling,
. treatment and disposal of solid waste
2. The validity of the authorization is till 31/12/2023 after the validity, renewal of
authorizations is to be sought. -
3. The authorization is subject to the terms and conditions stated below and such
. - conditions as may be otherwise specified in these rules and the standards lald down in
~ §shedules | and Il under these rules
4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shallicommunicate the same in writing. .
¢ 5. Any violation of provisians of Solid Waste Management Rules, 2016 attracts the
v penal provisions of the Environment (Protection) Act, 1986.(29 of 1986).
6. This authorization |s granted without prejudice. or being prejudice of the order
Q passed/ to be passed by Hon'ble High Court/NGT.
7. The Corporation shall strictly follow the EIA Notification, 2006. - '
8. The operator of the facility shall design-and set up the facilty as per the technical
quidelines issued by the Central Poliution Gontrol Board In this regard from time to time
and the manual on solid waste management prepared by the Ministry of Urban
evelopment
9. ?he épr;rator of the facility shall be responsible for the safe and environmtﬁnta!li;,;dsgl)it:‘gcsi
operations of the solid waste processing and of treatme_mt fac;llt}es as %e;hee l\%anual o
issued by the Central Pollution Control Board from time to tlmef S?ban ® evaropment
Municipal Solid Waste Management published by the Ministry ©

and updated from time to time.
40, This is jgsued with the approval 0
" meeting held on 18/12/2018.

f Consent Committee of the Board in its

(E. Rafodjran, 1) ¢
Mombar fiecretary &

A AND curer |
‘ »ﬂéﬁg;bad Municipal Gorparation
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Copy f. w. ¢s- v
The District Collector, Auranagabad - He-is
bodies at least once In a quarter on ‘waste

gation, ‘processing - treatment and disposal

and take corrective measures. In consultati ith the Commissioner or director of Municipal

Administration or Director of local bodies-angd secretary-in-charge of the State: Urban
Development o :

Copy to: L :
1) Regional Officer, MPCB, Auranagabad-r/'>St!b%l:Rﬁgi0hal Officer; MPGB, Aurangabad - For
- necessary action and follow up. e ‘ o
2) Master File. ‘

‘ mﬁﬁﬁﬁﬁd Minlelpat Corporation

suested to take review the performance of local
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and sanitary landfil site at following locations by The Munlclpal Commissloner
Auranagabad Municipal Corporation, 3“’ ﬂoor Administrative Building, Town Hall,
Aurangabad as mention below. )

1..450-MT/ Day of Municipal Solid Waste: genarated shall be: processed and dlspoqed as

below:

Sr. Operating ‘Location of waste processmg 1 Municipal Method of Treatment

No Agency gite - Waste _ :

1. | Aurangabad Gut No. 231 (Reservation no. MO) Presorting system,  windrc
Municipal Chikalthana, Aurangabad | 150 MT/day ‘| composting, compost pad, windr
Corporation | . turning, curing, compost refining

2. | Aurangabad | Gut No. 86, 67, (Reservation no, A | Presorting - system,  windrc
Municipal 41), Saulghter house extension, | 150 MT/day | composting, compost pad, windr
Corporation Padegaon, Aurangabad turning, curing, compast refining

F 3. | Aurangabad Gut No. 5 & 14, (Reservation no. B Presorting system, windre
Municipal 19), Mauje Harsool, Aurangabad 150 MT/day | composting, compost pad, windr
Corporation | turning, curing, compost refining
I Segregated waste like Metallic paper, plastic etc. shall be Disposed through rag
pickers by sale for recycle.
Il The non-biodegradable. inert waste, residues of waste processing facilities as
well as pre-processing rejects from waste processing facilities shall be dlsposed
off at authorised landfill site only.
i
Note ;

11 The odour nuisance from the: slte can be controlled by periodic spraymg of
* microbial culture or any sultable. method.

1. The rrunicmal authority shall -comply ‘with- these rules as per the implementation:
8chedule laid down in Schedule | as per Solid Waste Management Rules, 2016.

2, The corporation shall submit its anpual report. in FormWlV to Maharashtra
3 Pollution Control Board and the Secretary-in-Charge of the Department of Urban
h ~ - Development of the concerned State:or Union Territory in -case of metropolitan
city and to the Director of Munigipal Administration or Commissioner of
Municrpal Administration or Officer Ini.~-Charge of Urban local bodies in the state
in case of all other local bodies of staté.on or before the 30th day of June every

year.

3. When-an accident occurs of any municipal solid wastes collection, segregation,
- storage, processing, treatment and disposal facility or.landfill gite or during the
~transportation of such wastes, the municipal authorities shall forthwith roport
“the aceident in Form-VI to the Secretary In charge of the Urban Development.
Department in metropolitan cities and to the District Collector in all other cases.

| 4. The inert created during handling and processmg of MSW shali be properly land iilled at
autherired site.

. #q&ﬁnﬁaﬁhﬂ:ﬂnuwclnal Corporation
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5, The municipal authority will have to ab’idgﬁbyxthe,prbviSions-ofSond,Waste. Management
Rules, 2016. S , -

6. Tipper and:Dumper shall be avolded: ‘Closed body bins can be used or compactor

shall be used for MSW collections.
7. Raw waste material shall not be dumped/stored temparary at this site. '
8. Al recyclatle material shall be ;bsggrgg:a:t;edﬁ_ at source: and before. receiving at disposal
site. S : » :

9, Allmitigation measures like odour, ESMQKéi;.’gﬁre,,dqu;:;nUiS?UGe etc, shall be-taken bythe

40, Envirgnment Management Plan and-éDié{éﬁSt’ér Management Plan shall be prepared and
'imp]e’m'ented by the corporation. /

i
t

11..Corporation shall submit the time bound:program ifor‘%implemenﬁation of -processing.
= . faaility withir 15 days. g,

12, Corporation shall submit Bank Guaral tee of Rs. 5 lacs tQ\i;ards ‘compliance of
authorization conditions to the: Board: ithin 15 -days -period /from ‘issuance -of this
 authorization, which will be valid for & perjod-of five year.

13, Corporation shall implement the timely action plan for site selection, acquisition of
“land, treatment and processing of solid ‘waste -as.per the Minutes of the Order
dtd:2/4/2013 passed by Hon'ble - High' “Court, Mumbai- against the writ petition
No.1740/1988. : o ’ '

14, Corporation has already obtained NOC}E&erm District Site Selection Committee on

Dtd. 25/04/2018. B »

16.The operator of the facility shall design and st up the facility as per the
technical guidelines jssued by the Can Pollutjon:Control Board in‘this regard

. from:time- to time and: the manual ‘on: 8¢ d-waste‘management -prepaved by the

z , - Ministry of Urban Development. ' |

= . 18.The operator of the facility shall he. responsible for theﬁ safe and environmentally
sgund operations of the solid waste:pl 'jt:;e’saing.and.;Qttreatmqntofacl,liti,,es as per

" ' the yuidelines issued by the Centr ution Gontrol-Board :from time to time

te:-Management published by the Ministry

and the Manual on Municipal Solid \
nitime to time.

of Urhan Development and updated fr

- Aurdipabad gmlﬁlpal Corporation
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19. This authorization is granted :wjthq;‘x"“” pjudic:
passed/ to be passed by Hon'bla High . CourtINGT. . N
\

%

20. Gorporation shall -apply online fo
Landfill site at Gut. No. 86-67 Resorvatl

24.This is Issued pursuant to the:: degision citculatio
Committee dtd, 17.12.2018 & 1811212018,

Membey pocretary

o .Asjmngﬁbgd.mtﬂclpal Carporation

SW authdriz_a_ﬁqn to set up and operatd
n‘fNo.A-ﬁsM,:Padegaon,vaurangabad. e

3

n minutes of G_nnsent‘

Snfivan, (AS) |
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Regional Office, Parysvamn Bhavan.

Tel.No. (0240) 2473462 ===.  A-4/1, MIDC Area, Chikalthana,
Fax No, (0240) 2473461 \:\-———”:—“w “Behigd Daynik Lokpatra,Near Seth
- W Nazuafy Ohoor E‘:vaii'»ﬂ_ Jislis Read,
Aurangabad-431 246
S-174 §
Y: 3
By FAX/RPAD / HAND DELIVERY: 3 . o .
MPCB/ROA/SCN/ 2018 Date:- 25| | 2o
26062608003
To,

The Assistant Commissioner,
(Municipal Solid Waste Management),
Aurangabad Municipal Corporation,
Aurangabad.

Sub :- Show Cause Notice.

Ref:- 1) Solid Waste Management Rules, 2016 and amendment thereof.

2) Orders passed by the Hon'ble Supreme Court and the Hon’ble High
Court, Aurangabad in various Writ Petitions and Public Interest
Litigations. :

3) Authorization granted under MSW Rules by the Board.

4) Complaint received from residents of Gloriya City, Bhavsingpura vide &~
mail 18.056.2020. »

5) Visit of Board Officers to MSW processing site on 22.06.2020.

WHEREAS, it is obligatory on the part to comply with the conditions of the
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra Poliution Control Board for the municipal solid waste processing unit. )

AND WHEREA}S, it is also obligatory on your part to comply with the provisions of
Schedule-Il of the said Rules, particularly collection segregation, storage, transport

processing and disposal of municipal solid wastes. aton,
AND WHEREAS, the Hon’ble Supreme Court and the Hon’ble High C
. P, . .. & ourt, A ANQs
have passed orders in various Writ Petitions and Public Interest Litigations \\fl;lermmi;mtﬁi

Corporation authorities have been directed to comply with the MSW Ruiles, 2014 serupulousiv
AND WHEREAS, the Sub-Regional Officer of the B
s . 4 oard at Au ¥ 133
!’adeg.aon.,MSW processing site of Aurangabad Municipal Corporation on nlrt;@ns&gg:d Els“ed
mvesng:atxon of complaint received vide Ref No 4 above and reported that th.e (_:- =0 1\:»1‘ ﬂ}e
generating about 450 MT/day of municipal solid waste from Aurangabad city aworation is
160 MT/day of MSW is bein s5ad clly and about 140 to

: being received at your Padegaon Processing unj
further disposal as authorization conditions, However, during visit itgisu:)lll:sfor b atment &

not mad i f ot ved | . N
gcneratede d‘f:lx_iizratlonal any SCXCQFlﬁC arrangements for collection & treatmegn:h &!;\\m have
g processing of solid waste thereby leachate found its way outside th o leachate

- T processing
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¢ in s ondition
i i bout 1-2 Km away & found in stagnant ¢ N
‘e owing townrds low-lying arca about. 1-2 1 4y ) } slagn: o )
~m;:i 6‘:%,3.,’.., m!f]c” nuisance (o surrotinding arca with. ground watf.r contamination. Also}tht‘:.
' v:cokx'i i';gl;r(;iﬁg daily disposo! of Jenchate cffluent collected/treated into sewage treatment plan
r o it
not maintained ot the site.

AND WHEREAS, it is also noiiccd that heaps of huge old mixed municipal solid waste
behind the 3 sheds on open arca which is highly objchJOQablc.

AND WHEREAS, you have been alrcady instructed by this office vidcf' letter dat.cd
25.07.2019 10 take nccessary steps towards the noncompliance in conlext to carlier complaint
reccived from samc residents even though you have not taken any corrective steps.

AND WHEREAS, the Board is recciving various complaints regarding smell nuisance,
underground contamination,
Cormporation,

dumping of untrcated MSW, etc. against Aurangabad Municipal

Thus, you are not serious about the pollution controf and contravening the provisions of
various enactments and also damaging the surrounding environment knowingly and willfully.
AND NOW, THEREFORE, you are hereby called upon to Show Cause as to why
. necessary legal action shall not be initiated against the Corporation authorities for the above
lacunas. Your reply, if any shall reach this office within a period of seven days from the date or
receipt of this notice, failing which, the Board will have no any other option than to initiate
necessary legal action under the provisions of the above said enactments against the Corporation
authorities, which may please be noted.

Copy submitted to :-

1. The Joint Director (APC), MPCB, Mumbai.

2. The Regional Officer (HQ), MPCB, Mumbai.
3. TheSr.Law Officer, MPCB, Mumbaj,
Copy to Sub-Regional Officer, MPCB, Au

Copy to Master File, MPCB, Aurangabad.

£
H
i
H
L
4
3
2
i

rangabad for information and necessary foiibw.'up
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SHTRA POLLUTION CONTROLBOARD |

Tel.No. (0240) 2473462

R Regtonal Office,
Coyrayee-] Paryavaran Bhavan
—“
Fax No. (0240) 2473461 ——— A-4/1, MIDC Area, Chikalthana,
: “-"- Behid Daynik Lokpatra, Near Seth
%y Nandlal Dhoot Hospital, Jalna Roag,

Aurangabad-431 210,
B)LFAX/R.P.A.D./HAND DELIVERY:

No. MPCB/ROA/pDY /2020 Date- | 7 | (P [ 2020)
o 2048761

M/s. Aurangabad Municipal Corporation,,
Post Box No 125, Town Hall,
Aurangabad.

Sub :- Proposed Direcctions u/s 33A of the Water (Prevention &
Control of Pollution) Act, 1974 and u/s 31A of the Air
(Prevention & Control of Pollution) Act, 1981.

Refi- 1) Solid Waste Management Rules, 2016 and amendment thereof,

2) Orders passed by the Hon’ble Supreme Court and the Hon’ble High
Court, Aurangabad in various Writ Petitions and Public Interest
Litigations.

3) Authorization granted under MSW Rules by the Board.

4) Complaint received from residents of Gloriya City, Bhavsingpura vide e-
mail 18.06.2020,

5) Visit of Board Officers to MSW processing site on 22.06.2020.

6) Show Cause Notice issued by the Board dt-25.06.2020.

7) Visit of Board Officers to MSW processing site on 20.07.2020

8) Proposal received through the legal module dt-24.07.2020.

WHEREAS, it is obligatory on the part to comply with the conditions of the -

Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of

Schedule-II of the said Rules, particularly collection segregation, storage, transportation,-

processing and disposal of municipal solid wastes.

AND WHEREAS, the Hon’ble Supreme Court and the Hon’ble High Court, Aurangabad
have passed orders in various Writ Petitions and Public Interest Litigations wherein the
Corporation authorities have been directed to comply with the MSW Rules, 2016 scrupulously.,

k ’ Scanned with CamScanner
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AS,“the"**Board  office  vide reference  above  Np )
ause Notice as per the report submitted by the Sub Regional officer of
y respond from your end to comply with (g

(6) issued you the Show
the Board at Aurangabad in spite that there is no an

foncompliance mentionad in the said notice.
AND WHEREAS, officials of Board at Sub Regional Office at Aurangabad again visited

Padegfmn MSW processing site of Aurangabad Municipal Corporation on 20.07.2020 for the
checking the compliance of show Cause Notice issued & during visit following non complinaces

observed-

1. You have not made operational any scientific arrangements for collection & treatment of
leachate generated during-processing of solid waste thereby leachate found its way outside the
processing site and flowing towards low-lying area & found in stagnant condition which causes

smell nuisance to surrounding area with ground water contamination.
2. It is noticed that heaps of huge old mixed municipal solid waste found stored in unscientific

manner behind the 2 sheds on open area which is highly objectionable.
3. The record regarding regular disposal of leachate to the STP Padegaon not maintained at site.

AND WHEREAS, the Board is receiving various complaints regarding smell nuisance,
underground contamination, dumping of untreated MSW, etc. against Aurangabad Municipal

ﬁ Corporation.

AND WHEREAS, from the record of this office and the observations made during the
visit, I came to the conclusion that you are not complying with the Consent conditions and the
provisions of Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981 thereby causing grave injury to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under Section 33A of
the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981, I, Dr. Pravin M. Joshi, Regional Officer of the
Board at Aurangabad direst you to submit your reply/corrective action plan towards the
compliance of above related points/non-compliances alongwith all necessary documents
alongwith photographs within a period of fifteen days from the date of receipt of these directions,
failing which further necessary action as deem fit in your case as per the provisions of various
environmental enactments will be initiated against you, which may please be noted.

- Copy submitted to :-
1. The Joint Director (APC), MPCB, Mumbai. P (1 ok
2. The Law Officer (P & L Div), MPCB, Mumbai. ~ Al
Copy for information and necessary follow-up action to :

accordingly.

Scanned with CamScanner
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MAHARASHTRA POLLUTION CONTROL BOARD

- Regional Office, ParyavaranBhavan,

i 473462 .
N (3)221%’)22473461 — A-4/1, MIDC Area, Chikalthana,
e Behind DaynikLokpatra, Near Seth

NP N Pt

o e NandlalDhootHospital, Jalna Road,
‘\“'J Aurangabad-431 210.

By R.P.A.D./FAX/HAND DELIVERY: :

No. MPCB/ROA/ID/ /2020 Date - 02 lt1/ro2-o

261 03—Fis~-0/ 28
To,
M/s. Aurangabad Municipal Corporation,
Post Box No 125, Town Hall,
Aurangabad.

Sub:- Interim Directions under Section 33A of the Wz'zter (PreVe_ntion &
Control of Pollution) Act, 1974 and under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981,

Ref.:- 1) Proposed Directions issued by this office vide letter
No. MPCB/ROA/PD/2008170001/2020 dated 17/08/2020.
2) Proposal received through legal module from SRO Aurangabad.
3) Personal Hearing Extended to AMC officials on 27.10.2020.
4)Approval received from HQ through legal module on 31.10.2020

This refers to Proposed Directions and subsequent to the personal hearing extended on
27.10.2020. As agreed by your representative during the personal hearing, you are hereby
directed _to_comply with the followings for your MSW processing site at Gat No

66,_6[7?’21(](:@0@z Aurangabad. _ -
I. You'shall provide @ata collection & treatment system and make it operational within

15 days. T
2. You shall not dischargg_g_@y kind of leachate outside the premises in any manner.
3. You shall store the municipal solid waste with due care and not in haphazard manner to
avoid the smell/dust nuisance in the surrounding area.
4. You shall maintain the record of generation & treatment of leachate generated from the
S“C, et . i A A e ettt e 8 b 4 S ) WA e ¥
. You shall lift the leachate from low lying area of processing site immediately.
6. You shall dispose/process the legacy of waste as per the directions of Hon’ble NGT in QA
-No 606 0f2018 / as per the guidelines of MSW Rules, 2016, e
7. You shall control"6dor nuisance at MSW site by periodic spraying of microbial culture or
nay suitable method. .
8. You shall achieve the Ambient Ajr Quality standards by proper maintaining the site,

O -

9. You shall scrap the kaccha Tagoons which are being used presently for storage of leachate
immediately. oy S

10. You shall submit the Bank Guarantee of Rs S lacs as iti izati
, : : per condition of authoriz
granted by the Board to you within 15 days period. ’ | ortation

I You shall comply with MSW‘a_L_lthq_rivzﬂatiggwggqg_itions scrupulously.
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12, You shall submit the Bank Guarantee of Rs 5 lacs towards compliance of aboye
directions within 15 days period. s i g :

e et i s rne?

Fhave no any other
rections with disconnection of electricity and water supply of

This is issy

ed with the due deliberation & ag agreed by AMC authority and approval
of authorities. ’

Copy submitted to :- .
1. The Joint Director (APC), MPCB, Mumbai,
Copy to : h

1. The Sub-Regional Ofﬁcer, MPCB, Aurangabad for information and n;ecessary follow-up,
Copy to Master File, MPCB, Aurangabad. :

-
—
-
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MAHARASHTRA POLLUTION CONTROL BOARD N
Tel.No. (0240) 2473462 v Regional Office, Paryavaran Bhavan,
Fax No. (0240) 2473461 Porvpye oo A-4/1, MIDC Area, Chikalthana,
———— Behind Daynik Lokpatra, Near Seth
w 7~ Nandlal Dhoot Hospital, Jalna Road,
Ny~ Aurangabad-431 210.
By FAX/RPAD / HAND DELIVERY: : _ :
MPCB/ROA/Directions/ 12021 Date:- o, / jo / J02)

To. 2itoo| “P‘T-f”ollfé

The Assistant Commissioner,
(Municipal Solid Waste Management),
Aurangabad Municipal Corporation,
Aurangabad.

Sub :- Directions under Section 33A of the Water (Prevention & Control
of Pollution) Act, 1974 and under Section 31A of the Air (Prevention
& Control of Pollution) Act, 1981.

Ref:- 1) Solid Waste Management Rules, 2016 and amendment thereof.
2) Authorization granted under MSW Rules,2016 by the Board.
3) Proposed Directions issued by the Board vide dtd.17.08.2020
4) Interim Directions issued by the Board on 03.11.2020.
5) The Joint Committee report dtd.12.03.2021. :
6) Orders passed by the Hon’ble National Green Tribunal in O A No
85/2020 Dt-03.09.2021.
7) E-mail received by Law officer on 01 .10.2021.

WHEREAS, it:is obligatory on your part to comply with the conditions of the
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of
Schedule-IT of the said Rules, particularly collection segregation, storage, transportation,
processing and disposal of municipal solid wastes. -

AND WHEREAS, the Hon’ble Supreme Court and the Hon’ble High Court,
Aurangabad have passed orders in various Writ Petitions and Public Interest Litigations
wherein the Corporation authorities have been directed to comply with the MSW Rules, 2016
scrupulously. ' :

AND WHEREAS, the Hon’ble National Green Tribunal passed the order in O A No
85/2020 Dt-03.09.2021and directed Board to initiate action against you regarding
noncompliance of Solid Waste Management Rules, 2016 and amendment thereof.

AND WHEREAS, the Hon’ble NGT has directed to inspect the fact with respect to
application no. 85/2020 by forming the Joint Committee of District Collector, Aurangabad and

MPCB Officials. . . o

AND WHEREA.S, the joint inspection has been carried out on 12.03..2.02 1, w1th.sttrlct
Collector, Aurangabad and MPCB Officials at four no of Aurangabad Mu.nxc1p‘al s so'hd waste
processing sites at Padegaon MSW Processing Site, Harsul MSW Processing Site ,Chikalthana

MSW Processing site and one no of MSW dumping site at Naregaon.
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AND WHEREAS, during the visit to Padegaon MSW Processing site the Joint
Committee has instructed that AMC authority shall comply with the following points-

a. Aurangabad Municipal Corporation shall furnish BG of Rs. 5 lakhs as per the
authorization granted by the Board.

b. AMC shall provide scientific treatment for leachate collection to MSW sites.

¢ . AMC shall submit pointwise compliance of the directions, Show Cause Notice
issued 25.6.2020, 17.8.2020 and 3.11.2020. ‘ '

d. AMC shall maintain the record onsite related to disposal of leachate toSTP Padegaon.

e..AMC sshall submitrecord regarding aerial distance between Padegaon MSW Processing
siteand Gloria City atthe earliest,

f. AMC shall spray Biosanitizer in regular time interval soas tominimize the foul smell
and flies.

& AMC shall provide scientific air pollution control measure to coconut shreddermachine
(i.e.toprovide hood, dust collectorandstack of adequate height).

h. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the workers dealing
with segregation, MSW processing area,

AND WHEEEAS, during the visit to the Kanchanwadi MSW Processing site the
Joint Committee has instructed that AMC authority shall comply with the following points-
a. AMC shall provide scientific treatment for leachate collection to MSW sites.

b. AMC shall sprayBiosanitizerinregulartimeintervaltominimizethefoulsmell and
flies.

C. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the workers dealing
with segregation, MSW processing area. :

AND WHEREAS, during the visit to the Chikalthana MSW Processing site the '
Joint Committee has instructed that AMC authority shall comply with the following points-

v——

a. AMC shall maintain the record onsite related to daily disposal ofleachate to STP, Zalta,

b. AMC shall spray Biosanitizer inregulartime interval to minimize the fou] smell and
flies.

T

. AMCshall take immediate steps torestrict the entries of straydogs.

d. AMC shall jl)rovide gloves, PPE Kit, Google aﬁd Proper Mask to the
workers dealing with segregation, MSW processing area.

€. AMC shall carry out transportation of Municipal Solid Waste in closed
vehicles. !

AND WHEREAS, during the visit to the Harsool MSW Processing site the Joint ,‘
Committee has observed the following facts- '
a. AMC shall provide scientific treatment for leachate collection to MSW sites.



b. Dur‘ingvisitconstructionworkofMunicipalSolidWasteProcessingPlant (150 TPD) is
found in progress and approximately 40% work found completed.

AND WHEREAS, during the visit to the Naregaon MSW dumping site the Joint
Committee has instructed that AMC authority shall comply with the following points-

a. AMC shall submit detail proposal for Bio mining work to Maharashtra Pollution
Control Board. Obtain prior Environment Clearance from concerned authority.

b. AMC shall Immediately start Bio mining activity, submit the target date. of

completion.

AND WHEREAS, the Joint Committee has submitted the report to the Hon’ble NGT
on the basis of observed facts and also instructed to the AMC that AMC shall submit the detail
proposal for Bio mining to MPCB and obtain prior Environmental Clearance from concern
authority, the AMC shall immediately start the Bio mining activity and submit the target date
of completion and submit the time bound proposal for compliance of MSW authorization.

AND WHEREAS, you have been already instructed by this office from time to time to
take necessary steps towards the noncompliance. Solid Waste Management Rules, 2016 and
amendment thereof.

Thus, you are not serious about the pollution control and contravening the provisions
of various enactments and damaging the surrounding environment knowingly and willfully.

AND NOW, TEEREFORE, you are hereby called upon to why necessary legal action
shall not be initiated against the Corporation authorities for the above lacunas. Your reply, if
any shall reach this office within a period of seven days from the date or receipt of this notice,
failing which, the Board will have no any other option than to initiate necessary legal action
under the provisions of the above said enactments against the Corporation authorities, which
may please be noted.

Copy submitted to :-
1. The Joint Director (APC), MPCB, Mumbai.
2. The Regional Officer (HQ), MPCB, Mumbai.
3. The Sr. Law Officer, MPCB, Mumbai.

Copy to Sub-Regional Officer, MPCB, Aurangabad for information and necessary follow-up.
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